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on my instructions and the contents of the same are true to my knowledge and 

nothing material has been concealed therefrom. 

 

 
I. BACKGROUND OF THE MATTER 

 
3. That the Applicant in the present O.A has raised grievances regarding the 

alleged illegal felling of trees, illegal construction and encroachment in the 

ecological sensitive zone of Agra District, particularly, around the Taj Mahal 

and along Agra-Gwalior Highway. 

 
 
4. That the above-mentioned O.A was listed for hearing on 23.12.2025, wherein 

the Hon’ble Tribunal directed the Deponent to file their reply/response. The 

relevant portion of the order has been reproduced herein: 

“6. The OA raises substantial issue relating to compliance of environmental 

norms. 

7. Issue notice to the respondents.” 
 

 
II. REPLY IS AS FOLLOWS: 
 

 
5. It is submitted that the Deponent vide letters dated 05.03.2026, addressed the 

concerned authorities: 1. Municipal Commissioner, Municipal Corporation, 2. 

Regional Officer, Uttar Pradesh Pollution Control Board (UPPCB) 3. 

Secretary, Agra Development Authority, and 4. Divisional Forest Officer, 

Agra, 
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thereby requesting them to inspect the concerned sites in question and provide 

the inspection report regarding the issues of tree felling and illegal 

encroachments to the Deponent at the earliest.  

 

Copies of the said letters dated 05.03.2026 are being annexed herewith 

collectively as ANNEXURE- 1 

6. That accordingly, actions taken by the afore-mentioned authorities are 

reproduced as under:  

 
7. It is submitted that in compliance of the order dated 23.12.2025 passed by the 

Hon’ble Tribunal, the Municipal Corporation, vide letter dated 28.01.2026 has 

addressed t h e   Divisional  Director,  Social  Forestry  Division,  that  in 

accordance with the annual targets set by the Government for plantation, tree 

plantation has been carried out at various locations in the city. That further, an 

“Eco Green Point” has been developed at a vacant site in front of Defence 

Land in Madhu Nagar, where 1,796 new saplings have been planted. The 

species and the number of trees and other relevant information have also been 

disclosed in the said letter. That further, it is submitted that no tree felling has 

been carried out at the said site by the Municipal Corporation, Agra, and the 

existing trees remain intact. 

 

A copy of the said letter dated 28.01.2026 is being annexed herewith as 

ANNEXURE-2
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8. It is submitted that further, vide letter dated 27.02.2026, the Regional Office 

of the Uttar Pradesh Pollution Control Board (UPPCB) had requested the 

Vice-Chairman, Agra Development Authority, Agra, to conduct a site 

inspection and provide a detailed factual report. That in compliance of which, 

the Vice-Chairman, Agra Development Authority, Agra, submitted a report 

on certain points through letter dated 07.03.2026.  

 

A copy of the said UPPCB letter dated 27.02.2026 is being annexed herewith 

as ANNEXURE-3 

 

9. That vide letter dated 07.03.2026, the ADA has informed the Divisional 

Director, Forestry Division that for the protection of plants in Shahjahan Park, 

and for examination and verification of the ASI boundary along with the 

composite plan, a Joint Committee was constituted pursuant to the orders 

dated 01.10.2025 issued by the Divisional Commissioner, Agra, vide letter 

dated 10.10.2025.  

 

Copies of the letters dated 01.01.2025 and 10.10.2025 are being annexed 

herewith as ANNEXURE-4
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10. It is submitted that accordingly, the Joint Committee had conducted a site inspection on 

27.10.2025 and, vide letter dated 02.12.2025, submitted the following recommendations, 

the relevant extract of which is as under: 

i. For carrying out thematic transformation work in Shahjahan Park, it would be 

appropriate to undertake construction activities only after applying to the competent 

authority / National Monuments Authority and obtaining the requisite No Objection 

Certificate (NOC) as per rules. 

ii. Due to excavation/works carried out on-site for sculptures, the roots of trees have 

become exposed. Therefore, it appears appropriate that further work be undertaken 

only after conducting an environmental assessment through an institution 

recognized by the Government of India/Uttar Pradesh Government, and on the basis 

of the environmental 

assessment report, so that it can be ensured that there is no harm to the trees. 

A copy of the said letter dated 02.12.2025 is being annexed herewith as 

ANNEXURE-5 

11. It is germane to mention here that from the date of the inspection carried out by the 

Joint Committee on 27.10.2025, the construction work at the site in question at 

Shahjahan Park has been completely halted. 

 

12. That the Deponent, being duty-bound under law, is committed to ensuring strict 

compliance with all directions of this Hon’ble Tribunal and undertakes to adhere to any 

further orders or instructions issued hereafter, without demur or delay. 

 
DEPONENT
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